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�व�ध (�वधान) �वभाग 

----------- 

अ%धसचूना  

17 (दस*बर, 2020 
 

स�ंया-एल0जी0-03/2020-390/लेज0-- झारखंड  /वधान  मडंल  ?वारा यथा पाhरत और माननीय 

रा6यपाल ?वारा (दनांक-11/12/2020 को अनमुत झारखLड रा6य सेवा देने क; गारंट   (संसोधन)  

अ%ध1नयम, 2020  का 1न*नांDकत अiेंजी अनवुाद झारखंड रा6यपाल के Cा%धकार से इसके ?वारा Cका2शत 

Dकया जाता है,िजसे भारत का स/ंवधान के अनjुछेद  348  के  खंड  (3)  के अधीन उSत अ%ध1नयम का 

अiेंजी भाषा मN Cा%धकृत पाठ समझा जाएगा।  
 

Jharkhand Rajya Seva Dene Ki Guarantee (Sanshodhan) Act, 2020 

(Jharkhand Act 10, 2020) 

PRELIMINARY 

 

1. Short, Title, Extent and Commencement  

 

2. Jharkhand Rajya Seva Dene Ki Guarantee (Sanshodhan) Adhiniyam, 2011 to amend any 

complaint/allegation is to be acted upon expeditiously on examination, the concerned 

administrative department, as it deems fit, may examine the said complaint/allegation.  

 

An Act to Amend the Jharkhand Rajya Seva Dene Ki Guarantee Adhiniyam, 2011 

 

 In the 71st year of the Republic of India, this be enacted by the Jharkhand State Legislature 

(Assembly), in the following way :- 

 

1. Short title, extent and commencement. 

(1) This Act shall be called "Jharkhand Rajya Seva Dene Ki Guarantee (Sanshodhan) Adhiniyam, 

2020." 

(2) It shall extend to the whole of the State. 

(3) This Act shall come into force with immediate effect. 

 

2. After Section-11 of the Jharkhand Rajya Seva Dene Ki Guarantee Adhiniyam, 2011, the following 

proviso shall be inserted as follows:- 

 

 "Provided that if it appears sufficient to the administrative department that any 

complaint/allegation is to be acted upon expeditiously on examination, the concerned administrative 

department, as it deems fit, may examine the said complaint/allegation. After the examination or during 

the review of pending cases at departmental level, if it is found that the designated officer or the first 

appellate officer has failed to discharge the duties assigned under this Act without any substantial and 

justifiable reasons, the administrative department may take disciplinary action against him/her as per 

the Service Rules applicable upon him/her."  

झारखंड रा6यपाल के आदेश से, 

 

सजंय �साद, 

Cधान स%चव-सह-/व%ध परामशg 

/व%ध /वभाग, झारखंड, राँची। 

--------------- 

झारखLड राजक;य मुoणालयझारखLड राजक;य मुoणालय,,  राँची ?वारा Cका2शत एवं मु(oतराँची ?वारा Cका2शत एवं मु(oत,,  

झारखLड गजट झारखLड गजट ((असाधारणअसाधारण) ) 77----  5500 


